South by : Property of Chandrika, on the East by
n Nair and Geetha on the West by : Road leading

A5SIONITT

il ee s

ict, belong RS ;
5 1096 of SRO, Neyyallinkara Bounded (as per Al inc Rl

< the property in the east west Direclion:

any 1edsc cIeol.
8. This is also a rotice 1o the bormower/guarmators of the ally

9, The property can be inspected during all working days be

The above said sale nofice is intended to the borrowers as W
person will not participate in the same or if the said properties:

Sdl-
Authorised Officer \ Date ; 04.04.2022, Place: Nedumangad
— T-— e
B A O
der Reg b = dB D Board 0 dia
olve 2 0 oce or Corporate Pe R 0 016
OR L 8 @ REDITOR O
5 PHARMA =
RELEVANT PARTICULARS
1. [ Name of Corporate Deblor [Wis S D PHARMACY P LTD

2. |Daie of Incorporation Of Corparate Deptor 1121071‘_1989

3. [Authority Under Which Corporate Debtor | Roc -Ernakulam
|s Incorporated / Registered

4, |Corporate |dentity No./Limited Liability lU24231KL1939PT0005420
{dentification No.of corporate debtor

5. |Address of the Registered Office and 26/1176, Dhanwanthari Bhavan, Balhavan Road,
Principal Office (if any) of Corparate Deblar|Alleppey, Alapuzha, Kerala, 688011, India(As per
: ROC Records)

insalvency commencement datetin |31 /03/2022(Order Received on 02/04/2022)
respect of Corporate Debtor I~

6.

7. [Estimated date of closure of insolvency [29/09/2022
resolution process

Name and registration number of {ne CA Jasin Jose
Insolvency Professional acting as Interim |BBIIPA-001/IP-P00695/2017-2018/11225
Resolution Professional i

o |Address apd e-mail of the Interim Jasin Jose

Resolution Professional, as registeredwith | Ponmattzm Madaserry, Mookannoor Po-683577

8.

the Board Angamaly, kerala, India
- i Emall-Jasinjoseponmatiam@gmail.cam
0 Address and e-mail to'be used for CAJasinJose
‘| correspondence with the Iriterim 5D, Skyline Riverscape, Thottumugham, Aluva,
Resolution Professional Kerala-683101
Email-cajasinjose@gmail.com
14| Last date for submission of claims 16/04/2022

12 |Oldsses of creditors, if any, under claise(o) | NIL
of sub-section (6A) of section 21, ascertained

by the Interim Resolution Professional

73| Names of Insohvency Professionals dentredi o} Not Aoplicable
act as Authorised Representative of creditors i
a class (Three names for each ciass)

(a) Relevant Forms and (b)Details of Wabllnk:hﬂpsﬂwww.ibhi.gov.tnfhume!downlcads
authorized representatives are available:
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((Order Received on02(04/2022

againstentryNo. 10.

eraditors may submitthe ciaims with proofin person, by postorby electronic means.
Afinancial creditopbelonging to a cla s!
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Submissionoffalse or mig

poipsSTSgm CA- Notapplicable

v o

_ Date -04/04/2022

Place-Aluva

Notice is heraby given that the National Company LawTribunal has ordered the commencement
of a comporate insolvency resolution process of the Mis § D PHARMACY P LTD on 31/03/2022

)
The creditors of Mis S D PHARMACY P LTD are hereby called upon to submit their claims with
proof on or before 16/04/2022 to the interim resolution profassional at the address mentioned

The financial creditors shall submit their claims with proof by elecironic means only. All other

ted againstihe entrifllp. 12, shallindicate its choice
=mm.nsolvency professionals listed against entry
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